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Title: Need to withdraw fee hike for all classes in Kendriya Vidyalayas.

SHRI N.K. PREMACHANDRAN (KOLLAM): Kendriya Vidyalaya Sangathan has revised the fees. It is more than double the existing one. The findings of
the Sangathan are that certain categories of parents are entitled for fee reimbursement. On that ground the Sangathan raised the fees of all
students. As per the revised order Kendriya Vidyalaya under project sector are authorized to implement differential fee structure. The pre-revised fee
for class XI-XII was as follows: tuition fee - Rs. 400, computer fee - Rs. 100, VWN

Contribution- Rs. 300. Revised fee tuition fee is Rs. 400, computer

fee - Rs. 150, VWN Contribution - Rs. 500. The fee structure in most of the schools in Kerala is as follows: tuition fee - Rs. 900, SSS - Rs. 1500,
Computer Fee - Rs. 450. This fee structure clearly shows the huge hike and disparity. The hike in fee structure has caused much difficulty to the
students.

Hence, I urge upon the government to withdraw the fee hike immediately.

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION AND MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI M. VENKAIAH NAIDU): Madam Speaker, I have a request to make to the House that yesterday we had taken up the issue of
Apprentice Bill and that is going to be taken up for consideration. The Minister for Law has moved a motion for the Constitution Amendment Bill. I
request the Chair to permit first this to be taken up because it will require time. We have to go for manual voting. There is a programme in the
evening where hon. President of India is coming. So, I request the Chair to permit first the Judicial Commissions Bill and after disposing it, we will
take up Labour Apprentice Bill.
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Now, we will take up item No. 16A.



